IN THE CFNTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT MYDERABAD

LA &

0.A,7904¢9. Dt.cf Decision_: 27-0L-CO.

P.8.R,Brahmacharyulu .+ Applicant.

vs

1. The Supdt.of Post Offices,
Tenali pDivision, Tenali-%22 201,

2. The Postmaster Ceneral,
Viiayawada Regicn,
Vi jayawada-520 002.

1, shri r.Veera Reddy

4, The Chief Postmaster General,
2.p.Circle, Hyderabad-1. <. Respondents,

Counsel for the applicant : Mr,T.V.V.S5.,Murthy

—

Counsel for the respondents : Mr.K.Narahari, addl.cCGscC.

CORAM:=

THE HON'BLE SHRI BUSTICE D.H,NASIR : VICE CHAIRMAN

THE HON'BLE SHRTI R,.RANGARA.JAN : MEMBER (ADMN.)

 e?2/=
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ORDER

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.))

Heard Mr.T.v.v.S.,Murthy, learned counsel for
the applicant and Mr.K.Narahari, learned counsel for the

respondents.

|

} ' 2. The applicant in this OA j# a TBOP Sub-Postmaster,

Anantavaram S.0. was transferred to Tenali on request and one

| Mr.P.é.Rajarao was posted vise him. Their names stand at
S1.No.9 and 10 ig the 4imeuemned transfer order No.B.I/11/99-
2000 dated 26-4-99 (Annexure-2). However, that transfer

was cancelled by the impugned memo No.B.I/I1/99-2000 dated

20-05-99 (Annexure=4).
3. This OA is filed challenging the cancellation ‘
of the transfer order by the impugned memo No.B.I/11/99-2000
dated 20-05-99 (Annexure-4). The applicant has filed a
representation dated 21-05-99 addressed to R-2 for retention |
of the earlier transfer order dated 26-04-99 and to cancel

the memo dated 20-05-99. The applicant submits that the
transfer order cannot be changed without the approval of the
higher authorities. As it was not done it is against the
instructions of the Postal Department as upheld by the
chandigarh Bench of this Tribunal which is enclosed at
Annexure-7 at page-24 to the OA i.e., Swamy's CL Digest 1994/2.
4, The applicant submits that all these points have
been brought out in his represehtation dated 21-5-99. The R-2

is directed to dispose of that representation in accordance

with the law. If the applicant is not reliefed or P.B.Rajarao
is not relieved then the applicant shouldelloJ@to continue

in that post till the representation is disposed of. 1If any
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one of them had klready been relieved then the applicant
should be granted leave if he applies for the same till the
disposal of the representation,

S. With the above direction the OA is disposed of

at the admission stage itself. No costs,

(Registry should send a copy of this OA along with
the judgement to R-2)

prs—es N

{(R. RANGARAJAN) (B.H.NASTR)

M2 FRER {ADMN, ) VICE CHATIRHMAN
A
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